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Natural Gao Found !n Port Canning 
Area 

Shrl Subodh lIansda: 
Shr! S. C. Samanla: 
Shri Indrajit Gupta: 
Shrl Yashpal Singh: 

*486. Shrimati Jyotsna Chanda: 
Sllri II. V. Koujalg!: 
Shri A. N. Vidyalankar: 
Dr. Mahadeva Prasad: 
Shri Narendra Singh Mahida: 

Will the Minister of Petroleum and 
Chemicals be pleased to stole: 

(a) whether il is a facl that 
natural gas has been s~rut  in Port 
Canning area in West Bengal; 

(b) if so, ot what depth; 

(c) whether it indicates any oil 
reserve in thnt area; and 

(d) if so, to what extent? 

The Mlnl.ler 01 Petroleum and 
Chemicals (Shrillumavun Kablr): (a) 
and (b). Gas was struck by the Indo_ 
Stanvac Petroleum Project al about 
13,000 f  . deplh in a well drilled near 
Port Canning. 

(c) and (d). This <alls for further 
investigation which is being u:nl~r  

taken. 

Blnest Oilfield Found In Gujarat 

r Shrl Rameshwar TanUa: 
\ 

Shrl S. C.Samanta: 
Shrl Subodh Hall!Kla: 
Shrl IIlbhuti Mlshra: 
I Shrl P. R. Chakravortl: 

I Sbrl P. C. Boroeah: Dr. L. M. SllIghvl: 
Shrimati Tarkeshwarl 
Sinha: 

I Shrl Hukam Challd Ka.hhaval,.a: 
Shrl Bade: 
Shrl Brlj Raj Sinrh: 
Shrl D. D. Purl: 
SlIrI Mohammad Elias: 
Shrl Jashvant Mehta: 
Shrl P. Vellkatuubbalah: 

•• .,. ~ Shrl Bavlndra Varma: 
I Shri B_ RAJ: 

Sbri Kindar Lal: 
Shri Vishwa Nath PaIlde,.: 
Shri Yashpal Singh: 
Shrimali Rcnuka Barkalakl: 
Shrl Onkar Lal r ~: 

Shri Barrt: 
Shei II. V. Koujalgl: 
Shrl A. N. Vldyalankar: 
Hr. Mahadeva Pra",I: 
Shri Raghunath Singh: 
Shrlmatl Sharda MukerJee: 
Shrl S. M. Banerjee: 
Silrl n. J. Nalk: 
Shrl Narendra Sinlfh IUahida 
Shrl Madhu Llmaye: 
Shrj Ram Sewak Yadav: 
Sh"i Chhotubhal Patel: 

Will the Minister of Petroleum and 
Chemicals be pleased to state: 

(a) whether it is a fact th3t one of 
the bigJe::;t oil-ucarmg structure has 
been found in Gujarat; 

(b) if so, its <leto,ls and polen-
tiality; and 

(0) when the drilling in the area 
is likely to be ,tarted? 

The Minister 01 Petroleum and 
Chemicals IShri lIumayun Kabir): 
(a) to (c). !ndiL'ations of large ~:d';';';
tures have been found in the Gulf ot 
Carnbay but whe her these arc 011 
bearmg will be known only [}ftE"f oe-
tailed sei::;mic survey and explora1orY 
drilling. It is proposed that ')uhject to 
results of further 5eismic sur':eys, 
su· .. h drilling will start in January, 
1966. 

Central Police Fo.., .. 

J 
Shrl IndraJIt GII}Ita: 
Shrt Danl: 
Shrl Ya!lhpal SIIlrh: 
Shrlmati Renaka Ba,.: 

.488. Shrl Warlor: .. 
Shri Sarendrana\h Dwtvedy: 

l Shrl Ram Sewak Yadav: Sbrl Madhll Llmaye: 

Will the Minister of Bome Atraln 
be pleased to state: 

(a) whether It has been deelded to 
set up two Central Police Foree. spe-
cially for industries and for porta and 
docks; 
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(b) if so, whether the State Gov-
ernments have been consulted in the 
matter and whether all of them have 
given their approval; and 

(c) the reasons for divcstinJ,! the 
Stale GovernllF'" ~., 0: their responsi-
bility in these spheres of law and 
order? 

The Deputy Minister In flIe Minis-
try of lIome AlTalrs (Shri L. N. 
Mishra): (a) There is no proposal to 
Bet up Central Police Forces as such. 
However, a ro o~al to set up an In-
dustrial Security FOJ'ce is under con-
sideration. 

(b) State Governments have been 
consultod about ronstitutin!! t.he In-
dustritJ] Security Force and most of 
them have agreed to the scheme. 

(c) This Force is meant mainly tor 
the better protection of the property 
of the Central Government. its cor-
porate und rta in~~ and also vital 
pI:mts in the private ~ tor. It i~ not 
intended to take :1way th~ responsi-
biJity of the Stntt:" Government in 
r ~ard to the maintenance at law and 
order. 

Separation of J OIlI_lary -Prom 
Executive 

·.89. 

( Shrl Sur.ndra Pal SlD&'b: 
,ShI'I Ba!p;rl: 
I Shrl Hem Raj: 
IShI'I KI"dar Lal: 
"\ Shrl VI'hwa Nath anll~ .. : 
I Shrlmatl Tarke«hwarl Sinha' 
! Shrl S N. Chaturvelll: 
l Shrl H. C. L1np Reddy: 

Will the Minl •• or of Home Allain 
be pleased to 1Nte: 

(a) the steps taken to bring about 
-.paration of the Judiciary trom the 
executive in pursuance of Article SO 
of the Constitution of India; 

(b) whether the separation of judi-
ciary tram the encutive has been 
done in .11 the States; 

(c) if not, the nam .. ot the State. 
which have not done 10 and the rea-
..... theretor; and 

(d) whether the Central Govern-
ment havE' laid down any cr:teria for 
judging the separation of the execu-
tive from the Judiciary, end i! sn. 
what are they? 

The Minister of State In the MinIs-
try of Home Atralrs (Shrl lIathl): (a) 
The Stales which are responsible tor 
the administration ot Justice are 
aware ot the requirements of Artkle 
50 of the Constitution. The question 
of the Central Government takina 
.teps in that connection does not 
arise. 

(b) Not yet, Sir. 

(c) and (d). A statement is laid on 
the Table of the House. I Placed III 
LibraTl/. See No. LT-4783!651. 
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